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Litd. Aoguisition of Shares)

) Bill

SHRI R. L. BHATIA (Amritsar):
Shri Banatwalla raised an objection
or made seme suggestion. Are they
mot satisfied? It does mot meke a
difference whether a Cabinet
Minister is there or g Minister
of State is there . He is incharge. He
has very well satisfieq the House. He
has replied to each and every point of
the House which was raised here. We
are smtisfied, That is the reason why
we are passing it unanimously.

MR. CHAIRMAN: I noticed that the
Cabinet Minister hag been sitting all
the time when the debate was going
an. Just one or two minutes before he
left the House. He might have gone to
ease himself. Why do you not allow
him to go? He was sitting here two
minutes before,

‘The question is:

“That the Bill to provide for the
acquisition of ceftain shares of the
British India Corporation Limited
with g view to securing the proper
management of the affairs of the
Company and the continuity and de-
velopment of the production of
goods which are vital to the needs
of the country and for matiers con-
nected therewith or incidental
thereto, be takén into consideration.”

The motion was adopted.

MR. CHAIRMAN: Now, we shall
take up ¢lause-by-clause consideration
of the Bill.

The question is:

“That Clauses 2 to 21 stang part
of the Bill.”

The motion wag adopted.

Clauses 2 to 21 were added to the Bill

Qiakige 1, ke Enacting Formula, the

Preamble and the Titie were added to
the Biil,

SHRI KHURSHEED ALAM KHAN:
1 beg to move: ’

““That the Bill be passed.”

Ltd. (Acquisition and
Tranafer of Usdertakings) Bill
MR, CHATRMAN: The question is

“That the Bill he passed.”
The motion was adopted.

-

16.16 hrvs.

DALMIA DADRI CEMENT LIMITED
(ACQUISITION AND TRANSFER
OF UNDERTAKINGS) BILL

MR. CHAIRMAN: Statutory Re-
solution—Shri T. R. Shamanna. He is
not here. So, the Statutory Resolu-
tion has not been moved because he
is absent from the House. Tie hon.
Minister.

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
CHARANJIT CHANANA): Mr,
Cheirman, Sir, 1 beg to move: "

“That the Bill to provide for the
acquisition and transfer of the
undertakings of the Dalmia Dadri
Cement Limited with a view to
securing the proper management of
such undertakings so as to subserve,
the interest of the general public by
ensuring the continued manufacture,
production and distribution of
cement which iz essential to the
needs of the economy of the country
and for matters connected therewith
or incidental thereto, be taken into
consideration.”

As the House ig already aware, the
Dalmiag Dadri Cement Limited (Ac-
quisition & Transfer of Undertakings)
Bil 1981 was introduced in this House
on $th May this year, but could not
be taken up for consideration during
the Budget Session due to paucity of
time., The Bill hag -vought approval
to the nationaligsation of the cement
undertakings of Dalmia Dadri Cement
Limited anq to its vesting on its
mationalisation with the Cement Cor-
peretion of India.

Before 1 request this House for con-
sidération of the Bill and its passing,

*Moveq with the recommentation o the President,
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I weuld like briefly to place before
this House a few basic facts in regard
to this undertaking. "This is one of
the old cement factories in the coun.
try which wag established in 1939.
The plant as at present has an annual
capacity of 2.39 lakh tonnes of port-
land cement. The functioning of this
cement factory im the recent past has
not been quite satisfactory and the
factory had gtopped production earlier
in 1976, At that point of time with the
assistance made available to it under
the auspices of the Central Govern-
ment, State Government and financial
institutions, the factory had restarted
production of cement. The perfor-
mance of the management of the com-
Pany was still not satisfactory and an
inquiry under the provisions of the
Industries (Development g Regula-
tion) Act, 1951 was ordered. The
investigation committee had also made
adverse observations about the working
of this cement company. The work-
ing of the company further deteriorat-
ed and the management had closed
down the cement factory on 18-3-80.
The factory has peen lying closed since
then affecting the indigenous produc-
tion of cement in this deficit area and
also workers who were employed in
this cement factory. Further, Gov-
ernment had received several repre-
sentations from the Members of Par-
liament gnd also from the State Gov-
ernment of Haryana urging restart of
the factory. The State Government
of Haryana who were persuaded to
take over this factory could not,
however, do so and they had in turn
requested the Central Government to
acqtdre the assets of the company and
restart the ¥actory at the ebrliest
In the present context of shortage of
cement in the country and the need
for production of cement in the deficit
area, it was considered by the Gov-
ernment that early action may be
taken to re-Start the factory and
enstre better availability of cement.
As it would have taken some more
time for this House to consider the
Bill and pess it and this would have
further aggravated -the availability
position of cement in this region,
Government decided to nationslise
this #actéry and Dalmia Dadri Cement

Limited (Acquisitien and Transfer of
Undertakings) Ordinance, 1081 was
Jssued accordingly on  23-8-1981.
With the promulgation of the Ordin-
ance, the cement factary of this Com-
pany has been vested in the Cement
Corporation of India.

The Cement Corporation of India
moved in immediately after the pro-
mulgation of the Ordinance and has
taken a series of steps to see that the
factory re-starts at the earliest. The
Corporation 1is, at present, fully
engaged in repairing .the damaged
parts of the plant and equipment and
the plant would be in a position to
resstart the grinding operations in the
course of this year itself. Simulta-
neously, other major repairs in the
pldnt and equipment are also being
carried out so that the factory could
commence regular operation without
any delay,

I now beg to move the Bill provid-
ing for the acquisition gnd transfer of
unaertakings of the Dalmia Dadri
Cement Limited with a view to secur-
ing the proper management ¢f such
undertakings so as to subserve the
interests of the general public, to
ensure continued production and dis-
tribution of cement which is an
essential commodity to the needs of
the economy of the country and for
matters connected therewith or in-
cidental thereto, be taken into con-
sideration.

MR. CHAIRMAN: Motion moved.

“That the Bill to provide for the
acquisition and transfer of the
undertakings of the Dalmia Dadri
Cement Limiteg with a view to
securing the proper management of
such undertakings so ag to subserve
the interest of the general public by
ensuring the continued manaufac-
ture, production and distribution
of cement which is essential to the
needs of the economy of the country
and for matters connected therewith
or incidental thereto, pe taken into
consideration”.

Shri Mohammed Ismail.
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MR_CHAIRMAN: Shri Ram Gopal
Reddy. Not here. Shri Bhatia.

SHRI R. L. BHATIA (Amritsar):
Mr, Chairman, Sir, Shri Md. Ismail
is a very senior hon. Member and he
has supported this Bill. But, at the
same time he was eriticising certain
areas. For instance on the question
of temporary labour and on the cases
that are going op in the Tribunal, he
wondereq as to what will happen to
them.,

Let us firstly nationalise it. Then
other things are bound to follow One
of the objectives of taking over this
is because of the fact that 1600 workersg
are working there. It was the con-
stant endeavour on the part of the
Government as well as the workers
that this factory reguires to be taken
over., That is how the Government
hag come before here with the Bill.
He need not be worriedon this. This
is a very important organisation pro-
ducing 2.39 crores bags of cément.
Cement is not only required very
badly in this country for various pur-
poses but there is also black-market-
ing going on 1n this country. Gov-
ernment could not sit idle and could
not leave this factory as closed. It
was closed in 1980. As the Minister
has rightly said, there was a repre-
sentation from the workers, from the
MLAs. and MPs to see that this
factory is taken over. There was &
long correspondence between the
Centre and the State Government. 1#
the State Government took it over, the
Government of India would permit it.
But, somehow or other, the Gover-
nment of Haryana could not take it
over. It was beyond their capacity to
take it over,

Hence, it became imperative for us
to take over this organisation. Cement
which is required very badly for the
development purposes is also required
for Government buildings and various
other important buildings And
cement is also required very badly
for the industries if you really want
to develop this country, we need this
important component for our develop-
ment. And so we could not ignore it.
There js a great deal of hlackmarket~
ing already going on in this country
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fshri R. L.. Bhatiz}

s0 far 83 cement is concerned. The
praduction is less but consumption ef
pue UOIE DPEOq Sy  Jof  JAISTURN
&P AemeaBuod I CJARBHRIUE  Spp
uae) SIY JUIMNLIRAOD WY U
uf Jea ST 3] °pIsOd sB  Llopwy
sty deay o0} PIoge j0U PENOd M
‘PJOJRIOYT, WOW UYONWI 51 WSO
he has done well in taking aover that
because it is a part of our policy alse.
Where ever there are sick mills where
the units are pot functioning. Gov-
ernment must intervene and see that,
in the public interest, they take that
over. Eighty to enghtyfive per cent
meney is involved in al] these factories
whmh is given by the banks which are
public undertakings. In order to save
them and in the interest of the
workers and the poor consumers, it
was imperative that it wag taken over.
I congratulaf& again the Minister for
his bold action. I hope the Opposition
people, our friends, will welcome this
measure as thig is in the public in-
terest. Therefore, let us pass this
Bill unanimously,
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SHRI K. A. RAJAN (Trichur): Mr.
Chairman, Sir. I rise to support this
Biil brought forwarq by the Govern-
ment, but I am only sorry to say that
it has been brought very late. ‘This
unit has got a production capacity of
more than two lakh tonnes and it has
remained closed for such a long time
when the country has been facing an
acute shortage of cement. Now, it is
a proper step in the right direction.

I would, however, like to emphasise
that this takeover should have been
done in 1975 when it was closed down.
That would have been the right
opportunity to take over the factory,
but unfortunately it was not done, and
the State Government, the Central
Government and the financial institu-
tions continued to pump in money
which was eventually squandered
away, and it was closed down in 1980.

Section 12(1) of the Bill states:

“Every person who has been, im=-
mediately before the appointed daY,
employed in any of the undertakings
of the Company shall Become,—

(8) on and from the appointed
day, an employee of the Central
Government. . .”
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The ‘appointed day’ is the day when
the ordinance was issued. But there
was an unfortunate development in
the year 1980. Services of a majority
of the workers were illegally ter-
minated by the management.
Actually, there are only 93 workers
on the role of the factory according
to the owners. The question is: What
will happen to those workers whose
services have been fllegally terminat-
ed? The Minister himself hasg stated
that there were 1600 workers in the
employment of thig factory at the time
of its closure in March, 1980, but the
action of the then management has
deprived many of them of the employ-
ment. I would, therefore, gsuggest
that the ‘appointed day’' should be
taken as March 1980, when the factory
was closed down, so that the interest
of all the workers who were in em-
ployment at that time are safeguarded.
It should not be the day when the
ordinance was issued. Instead of that
as I said, it should be March, 1880
when there were 1800 workers work-
ing in the factory, It is only after
that that the services of so many
workers were terminated.

Now, I come to another point about
the liabilities of the management and
the ques payable to the workers. Ac-
cording to the statistics produced by
some responsible trade unions, about
Rs, 397 lakhs are due to the workers
under various heads, for example,
salaries, arrears of wages, etc. These
dues must be paid to them. But
according to section 7 of Chapter 3 of
the Bill, only a provision of Rs. 84
lakhs has been made. I do not know,
how the amount of Rs. 397 lakhs can
be adjusted against this amount. The
workers will, obviously, be in a dis-
advantageous position with regard to
the payments due to them. Therefore,
unlesg you make some change or
enhance this amount, even the legiti-
mate dues of the workers will remain
unpaid. This part of the question
needs, therefore, to be considered
very seriously.

Now, the recruitment which is being
-arried ont by ¢he Cement Corpora-
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tion of India, 1 am sorry to say, is
quite contrary to the accepted prin-
ciples and practices of industrial
relations or industrial laws. The
workers are being screened, and medi-
cally examined, and even the age of
superannuation is being reduced from
60 years {0 58 years. By this piocess,
a large number of workers will be
thrown oui of employment. While
the Government seem to have the good
intention and the larger interest of
the nation, I jimpress upon the Gov=
ernment, that the workers who has
been there for so many years should
not be penalised and deprived of
employment. They have been runn-
ing the factory for  number of years.

With these words, I conclude,

SHRI HARIKESH BAHADUR
(Gorakhpur): Mr, Chairman, Sir, I
am not opposed to the take.over of
this unit, but my only point is that
the Government takes over an industry
from the private sector when it has
become sick. It has become the habit
of these big business houses that they
exploit the workers, derive all the
benefits for themselves and create
conditions that the unit becomes sick.
At that time the question of providing
employment to those who are already
working there becomes very impor-
tant. There is an apprehension that
the workers will be thrown out of
employment and on that basis the
Government comes forward and takes
it over,

I support this take-over, and in
fact, I want that all such industries in
the private sector must be taken over.
But when the Government is going to
take over a sick industry, immediately
the Government should also find out
whether that particular capitalist has
got any other industry, which is in
production and that industry should
also be taken over. Otherwise, this
business of declaring industrieg as sick
will be continuing and ultimately it
will be a great purden on the national
exchequer. T support the suggestion
made by Shri Suraj Bhan and the
Government must try to do it
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[Shri Harikesh Bahadur]

Sir, so far as this particular factory
is concerned, there had been a lot of
exploitation of the workers. Dues of
the workers must be paid.

After the take over, the Govern-
ment must try to consider workers’
participation in the management acti-
vities. A few minutes back the Hon.
State Minister of Commerce said that
it was his Party's programme that the
workers must be given participation in
the management. But I would say,
Sir, it is only the programme of that
Party. In fact, it is not Qihg be
implemented. In the Manifesto it has
been said several times, put we find
that this particular thing is not being
implemented, 1 would, therefore,
urge the Minister to fiad out some
way to associate the workersg in the
Management activities.

In his Statement, the Hon. Minister
veferred to the acute shortage of
cement in thig country. The fact is
that the consumer is not getting
cement in desired quantity and there
is a lot of black-marketing in cement.
The Government is mneither gble to
provide cement in desired gquantity,
nor able to check black-marketing.
Therefore, I would urge the govern-
ment to find out some way to end the
blackmarketing.

Uttar Pradesh does not have much
cemenl faclories. Therefore, I would
request the Hon. Minister to provide
one or two more factories to UP to
remove scarcity of cement in the State,

SHRI CHITTA BASU (Barasat):
Sir, I want the Hon, Minister to pay
his attentiop, to the fact that though
this factory was closed in 1980, the
production of this factory had actually
siopped in 1975. Therefore, my point
is that the workers who were on the
rolls of the factory since 1975, before
the production stopped, should be
entitleg to claim their dues. As per
the Bill, only those workers would
be entitled to claim who were on the
roll on 1980, Therefore, if the gbjec-
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tive of the government is to see that
the interest of the workers engaged
in this factory is protected, then the
right for claiming dues from the com-
pany shouid be extended to the
workers who were on the pay rolls
since 1975.

My second point has heen mentioned
by my Hon. frierid, $hri Rajan, but it
has not been properly dealt with. As
per the Bill there it a Schedule for
the payment to different categories of
workers by the Commissioner. There
is the first category, there is the third
e&:fmy and there is the gourth cate-
gory. A total amgunt has been placed
at Rs. 84 lakhs. But the dues of those
who fall in the first category comes
to about Rs, 387 lakhs. Therefore, it
means that all the dues of the workers
will pot be paid in the first instalment,
This shows §t is not calculated to
give them proper benefit, Even the
#hinimum benefit of getting their
arresr dues, which jis about Rs. 397
lakhs is mot being provided, since you
are placing only Rs. 84 lakhs. I would,
therefore, l¥%e the Hon. Minister to
explain the position. In reply to a
question, the Minister had said yester-
day that ag on 31st March 1980, the
total number of closed industries in
the country was 24,656, of which
£8,255 were small scale industries
Bo, at least 1401 industrial unitg are
clesed, as per the information given
by the hon. Minister of Industry.
This blecks bank finances of the order
of Rs. 1713 creres.

MR, CHAIRMAN: This is enlarg-
ing the dcope of the Bill.

S8HR] CHITTA BASU: This is &
policy matter. Bo, 1 welcome this
measure, and the ém on BIC, ag far
ag nationalization is concerned. But
1 want more such Industries to be
taken over. I remined the Minister
about the 1,000 units involving a bank
capital of Rs. 2,000 crores. s Gov-
ernment a policy in this regard? May
1 suggest that the Minister of Industry
agrees to set up a task force, parti-
cularly to go into the problem of the
sick industrial units, and to come out
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with a comprehensive policy of re-
opening them? A total of 24,000
units are closed to-day as per the
statement made by the Minister of
Industry just yesterday. Will he
volunteer to come out with some
kind of a suggestion or policy
annéuntement at this stage?

il weT o (WE)
wwTafy T, gk Y N froR
g7 A ¥ QN Fi e wE H
T §T &, YT AT O F weadw ww;v
o @ wart fagre & awmy oy 3 qw
dfe Sl § wiT R T g,
oY fir af wal & ST ofr wrorenr B
R ¥T WroxE wEkaT ¥ TS @
& fa wifast TraeT ga? wEAY A
oy ¥

¥ welr wgma ¥ wgar wga § fw
4y 94 e daedi faq | W wiasr
iz e §, 34 SH-mrE R W FA
) ity 7y wefere) st ¥ earfya &
e #gi & wtr A fo? gr & Tafad
39 i F) @T g R WY F WG
t fe a7 ¥q S B IV N
TE W YFTC L, A Y, Wt 7 Frarer
T faa i mfandy fa & o
T frst 9% Wik 99 da w1 fasra
A

SHRI CHARANJIT CHANANA:
First of all, I must express my grati-
tude to the hon. Members who have
supparted the Bill, with ‘ifs’ and
‘buts’ I will, of course, reply to all the
points that they have talked about.
Valuablg suggestiong have also heen
made. We have recorded them. We
will fake all of them into considers-
tion while these things are put into
operation.

Shri Mohammed Ismail has given
an example of communication gap
between the local MPs and the units

that he has talked about, as also with.
thg West Bengal Government. The
House will be glad to know that in
this particular case, there has béen
direct contacf between the workers of
Dalmja Dadr; and myself,

As far as the question of workers'
pérticipation raised by the hon. Mam-
bér iy concerned, even in the taking-
over process, in the committee ap~
pbinted by us had & fuller participa-
tion from the trade unions of these
areas. In our efforts to find a way-out,
they have played a very important
part, Till to-day, we have had direct
communication between the workers,
the Government and the Cement
Corporation of India, So, the parallel
drawn by the hon. member in fact,
has to be corrected.

17.00 lirs.

All hon. members have talkéd
about the dues of the workers. I am
gldd they apprecfate that in the Sehds
dule of priorities, the first p y
has been given fo the dues of the
workers. As far ag the amount I8
concerned, in fact, hon. members have
mentioned variéd amowunts. We are
shortly appointing a Commissigher of
Payments. That is a semi-Judictdd
body. He will pay the duss. Of
coutse, the dues have #o be cledhed
within tHe rescurcég available, Thiit
is what the Hill talks abowt,

1 am grateful to Shri Bhatia whbd
has supported the Bill in view of the
national importance of the whdfé
thing. Bagriji stratified the workers
into sipharishi workers and non-
sipharishi workers. I da not know
how he could do that stratificati
I waulg like to be educateq on tha
particular thing. He is talking aof
local resources. In fact, one of the
important impediments in taking over
was that limestone availability thete
was not enough to generate a viable
unit. So, this plant will be run on a
split-plant basis fo begin with. We
would get clinker from outside, be-
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sides whatever raw material is avail-
able here., It js being done only in
view of the fact that this zone does
not have a cement plant to supply
cement. He has suggested priority
for the farmers. He wants the build-
ing of houses to be ignoved, so far
as distributipp of cement is concern-
ed. The cement distribution pattern
is such that we give priority to the
Government works, specially def-
ence, PWD, roads, irrigation, ete.
Last comes the commercial housing
project, which he has talked of.

Mr, Varma talked about a very
important thing. The wunit started
ailing in 1975 and it stopped for the
first time in 1876. During the period
1875 and 1976, our Government made
an effort towards recovery of the
unit. But between 1977 and 1980
what happened, the House knows
better. I would not like to reflect
on that particular period—the va-
cuum that was there. But imme-
diately after our Government came
to power, we started processing the
take over of the plant.

Another common point referred to
by members is the taking over of
gick units. In the Industrial Policy
Resolution of the Government of
India, we have made a special men-
tion of the fact that the Government
of India would not take over sick
units for the sake of taking over.
The first thing we would like to do
is, if there is a sick unit and a healthy
unit, we will promote a merger bet-
ween the two, so, that the healthier
one absorbs the losses occurring in
the sick unit. Secondly, we want the
State Government to take over.
Lastly, if nobody is taking over, the
Central Government takes over the
factory in the interest of the public
and also in the interest of the wor-
kers.

The House would allow me not to
refer gbout the general points made
about the functioning of public sec-

tor corporations. But the Cement
Corporation of India is one of those
public sector corporations which is
running efficiently and js earning
profits also.

Some hon. Members have talked
about the absorption of 93 or 95
workers, the age certificate and medi-~
cal examination. Thig is not being
done to ignore anybody at all. The
workers will be absorbed in the
phases of operation of the unit. I
am sure the hon. Members would not
like a non-working mill te absorb all
the workers immediately. A pro-
gramme js being chalked out in con-
sultation with the workers’ union.
That woulg in fact, pe the best pos-
sible thing for optimum absorption
of workers, But that would also in-
clude the superannuated staff, com-
pensation to them and the people
whg have gone to other jobs and are
no meore there,

There was a suggestion by an hon.
Member about the creation of a task-
force for the sick mills. I would
like to inform the House that we al-
ready have a wing under the charge
of a Joint Secretary, who looks after
the sick milly and the work is done
within the guidelines of the policy
statement regarding treatment of
sick mills,

Acharya Bhagwan Dev has men-
tioned about a particular sick unit.
I am sure the hon. Member would
not like the treatment of a particular
patient without a proper diagnosis.
T assure him that T will get all the
Adetails get the matter examined and
see what best can be done to that.

An hon. Member hag suggested
about settfng up a cement factory in
UP. T would inform him that the
State Government of UP iz already
working on that proiect. As coon as
it comes to the Centre for lcensing,
etc we will give sympathetle consi-
deration to it
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I once again thank the hon.
Members for having supported this
piece o legislation.

MR. CHAIRMAN: The question
is:

“That the Bill to provide for the
acquisition and transfer of the un-
dertakings of the Dalmia Dadri
Cement Limited with a view to
securing the proper management of
su:h undertakings go as to subserve
the interest of the general public
by ensuring the continued manu-
facture, productjon and distribution
of cement which is gssential to the
needs of the economy of the coun-
try and for matters connected
therewith or i{ncidental thereto, be
taken into consideration.”

The motion was gdopted,

MR. CHA - d;l' we take
ufeclause u:f_ e @ sideration.
Clause 2. There 5 - overnment
amendment. -~

Clause 2— (Definitions)
Amendment made

“Page 2,—
for lines 12 and 18, substitute—
‘(a) “appointed day” means
the 28rd of June, 1881;

(13).

(Shri Charanjit Chanana)
MR, CHAIRMAN: The question
is:

“That clause 2, as amended, stand
part of the Bill.”

The motion was adopted.
Clause 2, as amended, was added
to the Bill

MR. CHAIRMAN: The question
is:
“That clauses 3 to 6 stand part
of the Bill”.

The motion was adopted.
Clauses 3 to 8 were added to the Bill
Clause 1—-(Payment of amount)

SHRI MOHAMMED ISMAIL (Bar-
rackpore): 1 beg to move:

Page 4, line 49,—
for “eighty four lakhs™
substitute “One hundred and
sixty lakhs” (9).

SHRI CHARANJIT CHANANA:
1 beg to move:
Page 4, line 49,—
for “eighty-four lakhs™ substi-
tute—

“eighty-four lakhs gngq eighty-
seven thousand” (11).

SHRI SURAJ BHAN: I beg to
move:
Page 4, line 49—
for “eighty four lakhs *substi-
tute—

“five crore fifty lakhs” (20)

oft e yomem (dowge)
wsrE WERa, AT wizde g ¢ fe
Ard, 80 ¥ AN Y &, IT T FA 4
o wifgw | St e g s sz ¥
T g fe & fouwr g ardd, I
gfeferz 2@ & 71 | 1w Afge §
oA Ty @ A, 9 & ferg v ?
wgr aw EENIQ F yar §, 99 ) gA
femr s | e ¥ 240f @ T §
ITEHIATAATE AR, Wi A S W
e T 1 AU A AdEE Y, 9 ®
W ¥ ud A g

17.12 hrs.

[Mr. DEPUTY-SPEAKEP in the
Chair]

st gEor WA (WEETET) o SOTeeE
weren, ug wiskhe % xafeo o §
fir o3 oI FOT sYT TA A T@T ¢
wifw A€ & qF FAT 97 oA TGN
g ok = 84 W@ 87 AT T
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[sr | <o @]
Rt , A T diet FAT 97 SMw TI6!
FBG FT Tgi W A | ¥ 59 09F W ug
ey «ifea ¥ awar g, @ #1f et
w#f &, Sar & & wyr ar fa gq F oo
" 41 & fgea @ 4§, T F1 diwe
WA Fi BT O Wi feRiswg o
gaiA Wow wrEd; i f&ar ar, MoFo
TG F Am T FOGT A G
fo diwe gt ¢ e, d9T wfr frar
WG aw faa 1| AT I T
2 ®OT 20 Wl Wai WY W &
TIITFT i« I 7T AT §, T AT
78 Qg UEE-NTE B (T | SR
Y qE ug R ¥ & sa & 2 wdw
20 s To =@fga v Jgs T fMar
AW WX 56 D; o6 fods & s faar
s wife oFd ¥ T ® fag A,
& % wwr whehT ¥ W §WT g

PHRI CHARANJIT CHANANA:
We shall examine it and decide about
the payment.

MR. DEPUTY-SPEAKER: The
«Question is:

“PIGO ‘, um at_

for ‘“eighty.four lakhs” sub-
stitute—

“eighty-four lakhs and eighty-
seven thousand” (11)

The motion wasg adopted.

MR. DEPUTY-SPEAKER: 1 will
now put to vote amendment No, 9,
moved by Shri M. Ismail.

Amendment No. 9 was put and nega-
tived.

MR. DEPUTY-SPEAKER: 71 will
now put amendment No. 20, mgved
by Shri Suraj Bhan to the vote of the

Amendment No. 20 was put and nega-
tived.

SHRI SURAJ BHAN: The Minister
has to give an assurance on this point.
Otherwise, 1 will press for a division,
on my amendment.

SHRI CHARANJIT CHANANA: I
have already gaid that we shall ex-
amine it.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 7, as amended, stand
part of the Bill".

The motipn was adopted.
Clause 7, as gmended, was added to
the JWL.

Clause 8 was added to the Bill

MR, DEPU” them & KER:  There
greﬁowrh f,atoﬂh etho 11.
The question is:

“That clauses 9 to 11 stand part
of the Bill”

The motion was adopted.

Clauses 9 to ¥l were added to the Bill.

MR, DEPUTY-SPEAKER: The
question is:

“That clause 12 stand part of the
Bm’)

The motion wag gdopted.
Clause 12 was added to the Bill.
MR. DEPUTY-SPEAKER: The

question is:

“That clauses 13 and 14 stand part
of the BillL»

The motion wag adopted.
Clauses 13 and 14 were added to the
Bill.

Clause 15.— (Payment by the Central
Government to the Comwmissioner)

Amendment wside
Page 7, Nue 38,



465 Dalmia Dadri Cement zprmrm,&ct 5.

for “the payment” substitute “pay-
ment”. (14)

(Shri Charanjit Chanana)

MR. DEPUTY-SPEAKER: The
gquestion is:

“That clause 15, as amended, stand
part of the BilL”

The motion wasg adopted.

Clouse 15, ag amended, was added to
the Bill.

Mit, DEPUTY-SPEAKER:
are no amendments,

There

The question is:

“That clauses 16 to 31 stand part
of the Bill.”

The motion was adopted.

Chiuses 16 to 31 were added to the
Bill, .

New Clanse 32

SHRI CHARANJIT CHANANA: 1@
beg to move amendment No. 15 which
is to add a new clause No. 32 to the
Bill:

Page 13—
after line 20, add—

6 of 1981 Repeal
and

saving.

“32. (1) The Dalmia Dadri Cement
Limiteq (Acquisition and Trdns-
fer of Undertakings) Ordinance,
1981, is hereby repealed.

4£2) Notwithstanding such repeal,
anything done or any action
takeéy under the said Ordirmance
shall be deemed to have been
done or taken under the corres-

ponding provisibns of this Act.”
(15)

MR, DEPUTY-SPEAKER: 1 ghall
mputmendm&:tﬂo.lﬁwhh;ﬂla
to add a New clause No, 32 tq the
to the vo otihlﬁguou.

1903 (SAKA) Ltd, (Acquisition
Thansfer of Undertakings) Bill

The question is:

366

Page 13,—
after line 20, add—

6 of 1981 Repeal
and
saving.
“32. (1) The Dalmia Dadri Cement
Limited (Acquisition and Trans-
fer of Undertakings) Ordinance,
1981 is hereby repealed.

(2) Notwithstanding such repeal,
anything done or gany action
taken under the saig Ordinance
shall] be deemed to have been
done or taken under the corres-
ponding provisions of this Act.”
(15).

The motion was adopted.

MR. DEPUTY-SPEAKER: The
question is:

“That clause 32 be added to the
Bill.”

The motion was adopted.
Clause 32 was added to the Bill.

The Schedule
Amendments made

Page 14—
after line 1, inseri—

“(See sections 18, 19(1), 20(1)
and 22(1) )" (16).

Page 14, line 7,—
for ‘ESI’ substitute—

“Employees’ State Insurance”

(17)
Page 14, line 8,—
for “LIC” substitue—
“Life Insurance Corporation of
India” (18).
Page 14, line 10,—

for ‘ESI” substitute—
“Employees’ State Insurance”
(19).
(Shri Charanjit Chanana)
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MR. DEPUTY-SPEAKER: The
question is:

“That the Schedule, gas amend-
ed, stand part of the BillL”

The motion was adopted.

The Schedule, as amended, was added
to the Bill.

Clause 1,—Short Title and Com-
mencement

Amendment made
Page 2,—
for lines 9 and 10, substitute—

“{%) It shall be deemed to have
come into force on the 23rd day
of June, 1981.” (12).

(Shri Charanjit Chanana)

MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as amended, stand
part of the Bill.”

The motion was adopted.

Clause 1, as amended, was added to
the Bill,

MR, DEPUTY SPEAKER: The
question is:

“That the Enacting Formula the
Preamble and the Title stand part of
the BilL"”

The motion was adopted.

The Enacting Formula, the Preamble
and the Title were added to the Bill.

SHRI CHARANJIT CHANANA: I
beg to move:

“That the Bill, ag amended, be
passed.”

MR. DEPUTY SPEAKER: The
question is:

“That the Bill as amended, be
passed.”

The motion was adopted.

17,22 hrs

SALARY, ALLOWANCES AND PEN-

SION OF MEMBERS OF PARLIA-

MENT (AMENDMENT) BILL—
Contd.

MR. DEPUTY-SPEAKER: We will
now take up further consideration of
Salary, Allowances and Pension of
Members of Parliament (Amend-
ment) Bill

Shri Ramavatar Shastri was on his
legs. The total time allotted is one
hour. We have exhausted 42 minutes.
We have to see that we complete it
within one hour. Shri Ramavatar
Shastri.

st v el (cT)
Farene oY, §UT ¥R qer, WH a9T
qww faia® o7 §WIT 7 1954 W
THT 9T, I H ANiEE ¥ & 57
Q¥ ST a1 auew fBgaw st s
g 1 == fadus & fodt 1 meriT oy
g wwaT | afew T fdus &1 gade
Fd gu & ey a1 A G FETGETE

el ®t it fum ¥ SR
ol v & v i & Wy Faewr
Far gt @ Forr &t o mer

wafg ¥ & @z faii o oy

W gEEq U g Ay 99 w1 vt v A/
Y U QI FIFZHE | AFRA §F gt
& ww & ag frdwa wo wgw fa
W wE & QU Wy g § o 9ge 5w
aa ¥ oy ¥ § wre forr # sl giw
aret 78 7 g€ ¥, wh awy va ¥
T wqr FEfF 1970 ¥ A IT AW F
quTH wet of, stmdr  gfewr  widy,
g NG A awr w5 Prafe
¥ faar oY 15 7R T fawfra a2
faar @ o fawR IgERa A gTH ®



